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FORM A
PUBLIC ANNOUNCEMENT

{Linder Aequiation & al tha Insoivency and Bankupicy Board of India
(Irexkency Hesoiuliomn Process b Coporals Persons) Fagputations: 2006)

FOR THE ATTENTION OF THE CREDITORS OF
GREATSHINE HOLDINGS PRIVATE LIMITED
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FORM B

(Regulation 12 of the Insalvency and Bankruptcy Board of India (Liquidation Procass)
Regulations, 2016}
FOR THE ATTENTION OF THE STAKEHOLDERS OF
WAYMNE-EURT AERDOSPACE PRIVATE LIMITED

B PARTICULARS DETAILS

1.| Wam= of Corporate Debbor Wayne-Burt Aerospace Private Limited)

2.| Date of Incorporation of

Carparate Deblor 24.12.2009

3. | Awtharity under which Corporate
Debior is Incorporated/Registered

Registrar of Companies under
Companies Act, 1956

4.| Corporate Identity No. / Limited
Liability |dentification Mo, of
corporate deblor

U11100TNZ2009PTCOT4041

5.| Address of the Registered
Office and Principal Office
(if any) of Corporate Dabtor

Mo. 6A, Developed Plot,
Ekkaduthangal, Chennai - 600032

&, | Date of Closure of Insolvency

Resalution Process 08.12.2021

T. |Liquidation Commencement

Date of Corporate Debtor 28.04.2022

8. |Mame and Registration Number
of the insalvency professional
acting as liguidatos

A. MOHAN KUMAR
REGN NO: (IBBLIPA-DU2/IP-NO0377I2017-2018111120)

9. [Address and E-mail of the
liguidator as Begstarad with
{he board

Flat F 1, Sudarsan Apartmenis

72, VGP Selva Nagar Second Main road,
Velachery, Chennai -G00042.

Email ID: needamchani@omail.com
Mohile Ma: 9003012871

10.| Address and E-mall 1o be used for
correspondence with the liguidator

Flat F 1, Sudarsan Apariments,

72, WGP Selva Magar Second Main road
Velachery, Chennai -500042

Email ID: nesdamohan2@@amail.com
Mobile Ma: 9003012871

11.| Last date for submission of claims | 28.05.2022

Motica = heratyy Qivan that the MNabanal CDI’"DEI'I:.' Lews Triounal has ordared the commancamant
of a comporate insolhency esolution process of the Greatshine Holdings Privake Limited on
242022,

The credilors of Greaishine Hold@ngs Private Limited, are hensby called upon 10 submil their
ClEms with FerEl‘l on or bafore 16/05/2028 10 the interim resolubon profassonal &t the address
menkionad agains! @niry No, 10

The fimancial credions shall submil their clairms with proal by elecironic means anly. All oiber
credions may aubmit the clalms with pnoad in person, By post or by elecironic means.

A finencial creditor palonging 10 B class, as listed against tha antry Mo, 12, shall indcaie is
¢hoica of authorised represemtative from among the theee irsohency professionals listed
agains! eniry Mo, 13 o acl 85 authorised representative of the dass [Specily class] in Fonm Ga
M.A

Submession of false or misleading proods of claim shall attract panaities,
Sdr-
I KK Balasubsramanian
Interim R=solution Prodessional of Gragtshine Holdings Privaba Limited
FIEIEI. o, B8 PA-001 TP-P-01 544 301 B-201 901 2401

Crata: OF05/2022
Place: Channai

Motice s hereby given that the Mational Company Law Trbunal, Chennai
Bench has ordered the commencemant of liquidation of the Wayne-Burt
Acrospace Private Limited on 28th April, 2022 under section 33 of the Code.
The stakeholders of Wayne-Burt Aerospace Private Limited are hereby
called upoen to submit their claims with procf on or before 28th May, 2022, to
the liguidator al the address mentioned against item Mo, 10.

Thea linancial creditors shall submil thair claims with prood by alacironic means
only, All other creditors may submit the claims with the preof in person, by post
ar by eleclronic meaans.

Submission of falsa or misleading proof of claims shall attract penallias.

AVANSE FINANCIAL SERVICES LIMITED

Reqgd. and Corporate Office addrass: Fulerum Busness
AVANSE s
SERVAES

Date : 02.05.2022 Mamea and signatura of liquidator :
Place : Chennai A. MOHAN KUMAR
FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s TECHMED HEALTH CENTRE
AND DIAGNOSTIC PRIVATE LIMITED

Centre, 001 & (02, A Wing, Mexi bo Hyall Regency Hotel,

Sahar Road Andher (East), Mumiai- 400 098 Maherashira
APPEMDHX-IV [rules 8(1)]

POSSESSION NOTICE

Whereas, (For Immovable Property)

The undersigned being the Authorised Officer of the Avanse Financial Services Ltd.,
under the Securilization and Reconstruction of Fnancial Assels and Enforcement of
Security Interest Act, 2002 (“Said Act") and in exercise of powers conferred under section
13(12} read with rules 3 of the Securty Interest (Enforcement) Rules, 2002 ("Said Rules")
issued a Dermand Motice dated 11th January 2022 in the Loan account number
CHEMLODO10637 (“Loan Account™) calling upon the BorowersiCo Borrowers
{Guarantors/Mortgagors  respectively being, 1. GD.NAIDU 2. LAVANYA 3.
SANKARAIAHMAIDU [Collectively to be referred to as "Borrowers"] to repay the
amount menticned in the aforesaid demand notica (details also described in the table given
below) oulstanding as on 11th January, 2022 inclusiva of interast charged up ta 11th
January, 2022 and further interest theraon lagethar with incidental expansas, cost, charges
glc., till the date of final payment andfor realzabion within 60 days from the date of receipt of

RELEVANT PARTICULARS
1. Name of corporate debtor M/s. Techmed Health Centre & Diagnostic Pvt Ltd
Z. Date of incorporafion of 2Tst October 2008

corporate debtor

J. Authority under which corporate
debtor is incorporated / registered

Regisfrar of Companies, Chennai

4. Corporate laentity No. / Limited Liability; Uod 11U TNZUUoF 1CUbY01Z

Identification No. of corporate debtor

5. Address of the registered office and
principal office (if any) of corporate
debtor

320 -A, Velachery Main Road,
Ramana Nursing Home,
Velachery, Chennai, TN - 600042.

6. Insolvency commencement date in 25/04/2022
respect of corporate debtor
/. EStumated aate or closure of 2211012022

insolvency resolution process

S. Vasudevan
[IBBI/IPA-002/IP-N00573/2017-2018/11740]

8. Name and registration number of the
insolvency professional acting as
interim resolution professional

the said nolice: -
Borrowers!Co-Bormowers/ | Loan Adc Damand Amount Outstanding
Martgagors Number |Motice Dated | as on 11th January, 2022
1. GD. Naidu CHEMLO Rs. 53,69,055/- (Rupees
2. Lavanya 001077 1110172022 | Fifty Three Lakhs, Sixty Nine
3. Sankaraiahnaidu Thousand, Fifty Five Only)

9. Address and e-mail of the interim
resolution professional, as registered
with the Board

Manasarovar Apartment Plot 5,

Bagavathi Nagar, Medavakkam Koot Road,
Chennai - 600 100

E-mail : ksvasu1956@gmail.com

The aforesaid Borrowers having faded 1o repay the aforesaid amounts, notice is hareby
given 1o the Borrowers!Co-borrowers/GuaraniorsiMorigagors and the public in general
that the undersigned haz faken Symbolic Possession of the Immovable property
described in the Schedule herein (“Immovable Property”) in exercise of the powers
conferred on him under section 13(4) of the said act read with rule 8 of the said rules on
this 28th April of the year 2022.
The Baorrowers/Co-borrowars/GuarantorsiMortgagors in paricular and the public in
genaral 15 heraby caulioned not to deal with the aforesaid Immovable Property and any
dealings with the Immovable Property will be subject to the charge of the Avanse
Financial Services Lid., for an aggregate amount of Rs. 53,69,053/- (Rupees Fifty
Three Lakhs, Sixty Nine Thousand, Fifty Five Only) outstanding as on 11th January,
202 inclusive of interest charged up to 11th January, 2022 and further interest theseon ill
the date of final payment andlor realization in the aforesaid Loan Account,
The "Borrowers'/Co-bormowers iGuarantorsMorigagors” attention is invited o the
provisions of Section 13(8) of the Said Act, in respect of the lime available, to redesm the
secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Property All thal piece and Parcel of land 2739 Sq.1. fogather with builing comprised in
paimash Me.163,169, Old patia Mo 70, Present Mew Swrvey No 476110, a3 per TSLE New
TS5 NOATH & T.5. NOT1, situated al present Door Mo 39/8, Rajap salai, Thinsvallur
town, Chengai MGL Cistnct with Boundaries hereunder : On or towards East : Rajaji
Road, On or towards West © Venkatasami Gramani's Mango Garden, On or towards
Marth - Jayalakshmi Bhavan Hotel, On or towards South : KM Tham Chettiar Building
Date: 02/05/2022 Authorised Officer
Place: Thiruvallur For Avanse Financial Services Lid,

10. Address and e-mail to be used for
correspondence with the interim
resolution professional

Manasarovar Apartment Plot 5,

Bagavathi Nagar, Medavakkam Koot Road,
Chennai - 600 100

E-mail : ksvasu1956@gmail.com

11. Last date for submission of claims 09/05/2022

12. Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Not Applicable

13. Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

Web Tink:
https://www.ibbi.gov.inflhome/downloads
Physical Address:Same As Mentioned In

Point No.10 Not Applicable

14 (a) Relevant Forms and
(b) Details of authorized
representatives are available at:

The Indian Express.
For the Indian Intelligent.

Financi“.ep. .in

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s. Techmed Health
Centre & Diagnostic Private Limited Ltd on 25/04/2022.

The creditors of M/s. Tech med Health Centre & Diagnostic Private Limited Ltd are hereby
called upon to submit their claims with proof on or before 09/05/2022 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [None at Present] in
Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

S.Vasudevan
[IBBI/IPA-002/IP-N00573/2017-2018/11740],
(Name and Signature of Interim Resolution Professional)

Date : 02.05.2022
Place : Chennai

$ TheIndian EXPRESS

indianexpress.com
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through Indigenous Technologies

Proposals are invited for Technolo
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gy Interventions

The major thrust areas for indigenous technological innovations

are as follows:

Municipal Solid Waste
Plastic Waste
Construction and Demolition (C&D)
Agricultural Waste
Biomedical Waste
E-Waste

Industrial Hazardous &
Non-Hazardous Wastes
Battery Waste
Radioactive Waste

* Al Specific Solutions

KEY FEATURES

. WMhWC@MEﬂ:TﬂWCﬂM
* Evaluation based on Scientific, Technological, Financial and Commercial Merit.
* Financial Assistance in the form of Loan, Equity and/or Grants.

Who can Apply?

« Indian companies (as per Companies Act,1956 /2013)
e Start-ups with Recognition Certificate from DPIIT

**The call is not limited to these areas only.

For additional info, please contact: proj
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Last Date ¢
Apply
3rd July, 202>
For F Guidelines and Proposal Submission,

Visil TDB Website- www. idb.gov.in [Scan R Code

ectecoordinator6@ tdb.gov.in

'(_@ Piramal

Houwsing Financa Corparation Lid) under the Securtisation and Reconstructon of

Molicels) issued by the Authonsed Officer of the company to the Bomower(s)

thie public i gensaral ara haraby cautionad nat b deal with the prapery and any
far an amouwni as menfioned herain undar with infersst thereon

Piramal Capital & Housing Finance Limited

(Formerly known as Dewan Housing Finance Corporation Ltd)

Corporation Ltd) Registered office : Unit No. 601, &th floor, PiramalAmiti Building, PiramalAgastya
Corporate Park, Kamani junction, Opp.
Branch Office:Piramal Capital Housing Finance Limited 15t Floor, KMM Bullding, Near Hotel Renalaissance Palarivattom, Cochin- 682025

POSSESSION NOTICE (for immovable property) Rule 8-(1)

Wheraas, the undarsignad baing the Authorized Officer of Piramal Capital and Housing Finanos Limited (PCHFL) (Formarly known as Dean
and in exercise of powers conferred under saction 13412) read with Rule & & 9 of the Security Interest (Enforcement) Rules 2002, Demand

mendioned in the notice within 60 days from the date of receipt of the said notice. The borrower having falled to repay the amount, nolice is hereby
gréen 1o the Barrowens) | Guaranbons] and the public o ganaral thatl the undersignad has laken possassian of the propery described hergin
bedow in exercize of powers confe rmed on him under Section 13(4) of the said Act read with Rule 8 of the said nules. The Borrower in paricular and
dealings with the progerly will be subject to the change of PCHFL

Fire Station, LBS Marg, Kurla[ West) Mumbai 400070,

Financigl Assets and Enforcement of Security Interest Act 2002

i Guarantors) mentioned haren below o repay the amount

al Name of the Borrowers/ Demand Notice | Date ofPossession and As on
No. Guarantors. Loan Code & Branch date, Due amount | date of possession due amount.
1 Dillens T DiBorrower) Dawiz T P. Simona Dillens, [Co-Borrower 30.4.201, 26.04.2022,
IGuaranior) . Lean Code- 00003120, Branch - Kochi Rs. 16754933/- Rs. 19648280/

Description of Secured Asset (Immovable Property) : All that part and par

FROPERTY OF SEBASTIAN. Ares - §.67ares,

Thrissur Dist Thrissur Kerals - 630026, Morth - ROAD, South - PROFERTY OF VELAN CHATHL, Egst - PROPERTY OF NLIA THOMAS, Wesi -

el of Progeny bearing:-Sy Mo 1700p Chavyaram Village Thrissur

Ullas M{Borrewer) Ramachandran Nale A, Lathesh M [Co-Borrower

! IGuaranior) . Loan Code - B000Z306, Branch - Kannur

16.6.20E1,
Rs. 10396441

26.04. 2022, Re. 104657 5(-

Mekram para-aradkam road. Area - 4.05 Aras

Description of Secured Asset (Immovable Property) : All that part and parcel of Propery bearing:-Rs Mo, 535494 Mulivar Vifage Kasangod
Taluk Kasargod Taluk Bosiicenam Kassragod Kerala ;- 671542, North - Meenakshi amima, South - Remachandran, East - Lakshmi smima, West -

; Jayachandran M ViBorrower] Vidhya Jayan, Ammini K E  [Co-

28.6.2021, 26.04.2022, Re. 1T33864/-

Borrower iGuarantor) . Loan Code- 00009115, Branch - Kochi

Rs 1707459/-

Chealakkudy Taluk Eravathoor Thrissur Kerala - 8300734, Morth - PROPERTY OF
West- FROPERTY OF BHAIRAVT. Area- 2.01 Ares

Description of Secured Asset (Immovable Property} - All that parl and parcel of Property beanng:-3y No. 63002 Kakkulssry Vilage

SURESHELMAR, South - PROPERTY OF SAS3I, East - RDAD,

Sajimon SiBorrower) Resmi C, Rema C[Co-Borrawer /Guarantor)

) . Loan Code - 000034803, Branch - Trivandrum

26.6.201, 27.04.2022, Rs. 394438/

Rz 366373

Description of Secured Asset (Immovable Property) :

Al thet part and parcel of Properly bearng:-Fe Survey Mo o 626'11-2-2
Karunagappally Yillzge, Karunagappally Tetuk Kotlam Kollem Kerala - 631001, North - FROPERTY OF LAJI MON, Soulh - PROPERTY OF VERLU

WOORATTL, East- MUD ROAD. West- PROPERTY OF VENU NOORATTLL Area- 1.404ms.
Biju K{Borrower) Prajitha Biju {Co-Borrower (Guarantor) 20.6,2021, 26.04. 2022, Rs. 1309603/~
¥ | Loan Code - 0002063, Branch - Kannur Rs. 1212631/

| Kannur Tabhuk Kannurs Kannur Kerala - 670011, North - 350 Souwth - ROAD, East-

Description of Secured Asset (Immovable Property) © All thal parl and parcel of Property beammg:-Rs No 711 180 Valapatiaram Village'

ROAD, 'West- S50, Area - 1.03 Az,

‘ Jotto P F(Borrower) Anitha Jetto (Co-Borrower/Guarantor] . Loan

1082021, 6042022, Rs. 15915078/
Rs. 14344160

Code- 00001752, Branch - Thrissur

Description of Secured Asset (Immovable Property) : All that part and parcal of Propery bearing-Sy Mo, 45401
Mukundapuram Taluk , Thrissur Districd Alagappa Nagar , Vendare Vendaore - Thrissur Thrissur Kerala - 80302, North - Road, South - Property of
Jdett Pookadan, Eas| - Prapesty of Ponnju Edakalathuor, West - Propardy of Joby Pookadan. Area- 2058 Ares,

, Ambatur Yillage

: Kannathal P LiBorrower)  Palaniappan 3P [Co-Borrower /(Guarantor)

10.8.2021, 26.04.2022, Rs. 1158705/

. Loan Code - COKI0ST, Branch - Kochi

Rs. 1031571/

Lanan, West - Proparly Of Eliswa_Area- 207 Ares,

Description of Secured Asset (Immevable Property)  All that part and parcel of Propery bearing -NO 42724464, KANMACHERNTHODU
ROAD PACHALAM COCHIN ERNAKULAM Kersla - 882012, Morh - Property of Joseph, South - Kannachamibodu Road, East - Proparty of

i Abdul Rasheed P M{Borrower) MNafeesath Naufara, (Co-Borrower

I.B.2001, 26.04.2022, Re.J645221/-

MGuarantor] |, Loan Code - 00001190, Branch - Kannur

Re. 3279554/

road, Wesl - Property of Aysha_Araa - 1215 Anes.

Description of Secured Asset (Immovable Property) : Al that part and parcel of Property bearing:-30 Cents In B 5 Mo 10032 Palikara Village
Udma Hosdurg Taluk Kasaragod District Kasaragod Kerala - 571319, North - path way, South - Property of Mubyuddin Masjd, East - Panchayath

g Kunhammad Scopy|Borrower]) Hajira Kunhammad [Co-Borrower

21.10.2021,
Rs 21720320

ZT.04.2022, Re. 22326611

IGuarantor) . Loan Code - 00001702, Branch - Calicut

-LAME \West- SUBAIR. Area- 8 58 Ares

Description of Secured Asset (Immeovable Property) : All that part and parcel of Propery bearing:-Re Survey No 1612 Thurayur Village,
Koyilandy Taluk Nr. Salafi Jumamsjd Payyoly Kozhikode District, Kozhicode Kerala - 873523, North - FATHIMA & KLINJAMI, Sauth - ROAD, East

N Thayeeb Alakkal (Borrower) Mumthas Thayeab Kovvappurath Purayil

21102021, 27.04.2022, Rs.21834T21-

(Co-Boarrower /Guaranior). Loan Coda - 00002359, Branch - Kannur

R M4ET430-

Thaliparamioha Thaluk, Payyannur Kannur Kerala
Area- 3.03Ares

= 570307 Morth - Raghunath

Description of Secured Asset (Immovable Property) : All that part and parcel of Properly bearing-R 5 Mo 26303, Alapadamba Village,

an, South - Ganghadharan, East - Road, West - Raghunathan

Mathai K M{Borrower) Jessy Mathew |(Co-Borrower iGuarantor)

" Laan Code - (0002455, Eranch - Kannur

21.10,.2021, 27.04.2022, Rs. 1377613

Rs_1391605/-

Description of Secured Asset (Immovable Property)
Taliparamba Taluk Taliparamia Kannur Kerala = 670142, North - Pyt road, South
3.64 Ares,

. Al that pan a

= Abdu Rahéman, East - Muhammedali, West - Surendran, Area -

nd parcel of Properly bearing:-Re Mo 1351 Koovery Vilage

Soniya Ayathan Thiruvothu{Borrower) Sarala Thiruvoth Vadavathi, Vi

12 MK, (Co-BorrowerGuaranfor), Loan Code - 00001563, Branch - Kannur

22.11.20H1,
Rs.21205235/-

nesth 26042022, Rs.224T128(-

Description of Secured Asset (Immovable Property) : Allthat part and parcel of Propery beanng-Appartment Mo C1sacond Flaor Square
Fee! Palrm Avenues Edakkad Village Kannur Kannur Kerala - 670821, Narth - Pyt road, krishna moarthi, South - Rijith, Easl - Pyt Road | West -

Kannan_Area- 127 Ares.s
1 Jaris K KiBorrower) Aisha Hasim,,,, (Co-Borrower /Guarantor) .Loan | 22.11,2021, 26,04 2022, Rs 8T1038/-
| Gode-00000849, Branch - Kottayam Rs.832166)-

Description of Secured Asset (Immovable Property) | All thal part and

Thodupuzha Thaluk Idukki Thodupuzha ldukki Kesala - 635605, Morth - Shihab, South -

parcel of Properly beaning:-Re Sy No 44 A Karikode Vikkage,
Rukkiya, Easl - Racd. West - Bukkiva, Area- 2.01 Ames.

Mini K K{Borrower] Jagadeesan (Co-Borrower /Guarantor)

" | 00001679, Branch- Calicut

.Loan Code -

2211.20H, 27.04, 2022, Rs. 526322/
Rs 515320/-

Description of Secured Asset {Immovable Property) . &l thal parl and

West- Lane, Area - 202 fras

Village, Kozhikode Taluk Mr. Palora Jn. Kozhikode District Kozhikode Kerala - 673317, Morth - Thodu, South - Navas, East - Anitha & Sukanya,

parcel of Proparty bearng.-Re Survay No 412 Thalakkulathur

Place: Cochin, Date : 0370572022 {Autha

rized Officer), Pirarmal Capital & Housing Finance Limited

.'.' I.'CHENNAI/KOCHI



